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- t m - - 15.5.2007,: The claim of the applicant that he
| Ve gpricghgn o 106, . 2 : , i
s PiedfCE. i s 50 . had filed earlier O.A.142/04. By order &
' " dated 1.8.06 this Tribunal directed the '

i respondents to consider the ‘claim of the

jdepostied v
: .
Mo, a4 G

1 Ddi‘fﬁd....??..t..|
- applicant to the post of Vice Principal. He

‘has already retired from service since ,

i31.10.06. In August 2006 he was

«Pe L hbor ; ( jpromoted as Vice Principal as per
B < % direction of this Tribunal Now his
grievance is that after his retirement also

his promotion to the post of Principal

: could have been considered on notional
Ji‘ \ basis. He has aiso filed representation to
ﬂ; % .'é}/ | that ¢ﬂ'cct. "I‘hg .respondents has given | .
m Mﬁ o ‘ 1iep1y to the same, wherein it is stated that

f‘ . % he has not worked as Vice Princi

I! :\ 1 \.,\: e '
i : least one year and therefore his case could __
[ - e il
| : - ||not be considered. The averment of the

’ —

applicant and his counsel is that he

N! ' should have been promoted much earlier

| | | I~ |
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at lcasf notionally considering his service for 3 years R
1 inci iati basis.
as Vice Principal as oﬂic%té%% <
Learned counsel for the regpony. wanted
to take instruction.
| Post the matter on 27.6.07 for
admission. z
\,eécdw S e .' 7 Vice-Chairman
ree ‘{gﬁ\‘iﬂ;\(’ - ~ ' }%/ _‘.* < ,
(A et
v
60‘;'6‘1 / . |
27.6.2007 None for the Respondents. Let the

" case be posted after three Weeks.

.Respondents are at liberty to file reply - .

‘j .2_1 . Q ' .Alb (VN
_.__,—-Jl statement, _if any.

. S~ CLo~—-Je\R . : ‘ ' ’ . .
E\fw\u Post on 16.7.2007... [//

L B h ' . '\ Vice-Chmirman

Ne (514 Hw ‘ a /bb/ |
=z |
V2o Ty, 17.7.2007 Issue notice fo the Respondents. Post
the case on 3.8.2007. L/ o
f/\/m‘zw R Oveloy Qo | | - Vice-Chairman

Fo DpSecton Fov 1P - ——
WAL g to resr: | |
et f,225

o : . | A
3 ?lb¢_J/N° ;’Z;—{'@ o . Vice-Chairman -
é‘ ‘Qj--« - D2ty Y | |

3.8.2007 Post on 27.8.2007.
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‘ 27.8.07. 'Counsel for the reéspondents. L
N@-A o OJU/\,Q% Seraced . has some personal difficulty and he prays |
o ?\__ _ - for adjournment to file written statement.
/g)/ _ \ Let it be done. Post the matter on 28.9.07 |
%/‘ bq' ' E ‘ . l//
_ . v Vice-Chairman
W[§ W\Q‘I’" %ﬂw‘ e
: B i , '
3 7‘" 9\5} . 28.9.07. Ms.Tanushree Das, Advocate, on behalf of

the applicant and Mr.M.K.Mazumdar,
learned Standing Counsel for the Kendriya
Vidyalaya Sangathan are present. No reply

has been field in this case as yet. However,

one more chance is granted to the
S Respondents o put up their reply/Written
! a | | . : Statement. | ‘
,;:?: o - | Call this matter on 17% Noverhber,
o ‘ expecting reply from all the Ifcspondcnts,

Send copies of this order to the
( 3 Respondents in the address given in the
; _ Original Application.
- ‘ Call this matter on 7.11.07.

. . oy
;ﬁa |
K (Khusfjram) Manoran;an Mahanty
b\_ '13 AN - Member(A) | (Vice-Chairman ,

- _07.11.2007 None appears for the Applicant. On

odey H 28 R . B

0@@7/% * /q/ °F W request, MrM.KMazumdar, leamned .
1 b/ LA S , N

#D D /95,&3’/7 o~ IL/V Standing counsel for the KVS is granted

Yo R~ j h 3 F° 5 further three weeks time to file reply

.D/A/O "’?9; &0/‘ X//’o/o',z. statement.
07 Call 1he matter on 29.11.2007.
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29.11.2007 - MrMX.Mazumdar, learned Standing

Job/

181207  None appears for the applicant nor

counsel for the KVS has filed vakdlatnama
and a copy of the authorization letter from
the Department. He has also filed written
statement in the Court today after serving
a copy on Ms.M.Ghosh, learmed counsel
for the Applicant. Leamed counsel for the.
Applicant requests for three weeks time to

., file rejoinder. Prayer is allowed.

Call this matter on 18122007 for

: | 'flhng of rejoinder. §
ot
(Khushiram}, -

Member (A}~

w
1

the applicant is present. None appears for

' the Respondents also. It appears that
Respondents have filed a written statement
in this case without serving a copy thereon
on the applicant’s side.

Call this matter on 17.01 200831'01

consideration of this case for admission.

The Respondents should supply a copy of
the written statement Jfoy{ the
applicant/counsel for the applicant well
before 17.01.2007; failing* which the case
shall proceed - ex-pai’te by ignoring the

‘\
written statement, wliich has been filed by’
the Respondents without serving a copy

' thereof on the applicant.
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O«A. 115/07

P
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Send copies of this order to the Applicant
and to the Respondents in the address

given in the Original Application.

. (M. R. Mohanty)

Vice-Chairman

P8

In this case, written stcfement has
clrécdy been filed. A copy of the written
statement has already been served on the
Advocate appearing for the Applicant; who is
today. Mr.M.K.Mczumdor.l

Standing counsel for the KVS is present.

absent leamed

Subject to legal pleas to be examined at
the final hearing, ,this case is admitted and set:

for hearing to 15.02.2008.

Rejoinder, if any, may be filed by the
Applicant by 8th of February, 2008.

Call this matter on 15.02.2008 for hearing.

Send copies of this order to the Applicant
and all the Respondents in the addresses given

:Z,,t:& A eeliserk v “f\\ Resdprn in the O.A.
4
Khushiram) (M.R.Mohanty)
Member (A) Vice-Chairman
/bb/
Ovole oQ/L (7] 6/) 08
15.02.2008 On the prayer of Mr M.K.Mazumdar,

Sont™ o ;D/pr yA
Hov m’,«m"&ﬁ/ A &f,p/{,x’ cef”
omd  odro respomdid sr04,
I j-f;( p oS £
e, 20257 kg
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learned counsel for the Respondents the

case is adjourned to 26.03.2008.

{(Khpshiram) (M.R. Mohanty)
Member{A) Vice-Chairman

' N r—
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. IZ——"Z"?F." cow 7 16.05.2008 - None appears for the Applicant nor
the Applicant is present. However, Mr M.K.

M.R.Mohanaty)
Vice-Chairman

T
) A g 2,2 ( - /i( ' . ‘Edﬁzumdei;lfarned ounse) appggfizzgiqf_w N
%b ‘3 KVS, is present. In qrder to give one more
Aol f/\d (’Uu
1?’ . chance to the Applicant, call this matter on
. , - ..30.082008. - 000 - . R
COY T . 7 Send- copies" of this order; to the
’ dll\a Case” ',"g‘n‘eﬁ‘y[\a\! - Apphcant in-the address ‘given n_in.the; O,A.\ —
5,0 T ‘ *_""‘ so that he can 'come *ready for hearmg on
Zae . L
jy the next date.
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~— _hearing.
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None appears for the Applicant nor
the Applicant is present. None also
present on behalf of the Kendriya
Vidyalaya Sangathan. On 16.05.2008
also none appeared for the Applicant.

In the aforesaid premises this O.A is
dismissed for default. |

Send copy of this order to the
Applicant in the address given in the

verification page and to the

respondents in the address given in the

O.A.
NI

(R.C.Randa) " (M.R.Mohanty)
Vice-Chairman

Member(A)
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10.09.2008 in view of the order passed n

M.P.N0.102 of 2008 ailowing the saiite, “the
0.A.No.115 of 2007 is restored to file. :
Call this matter on 07.11. 2008 for

N, hearing.

oo g]l/\k C"LS& :5 iu&ﬂ(?’

N /4 ol | weon. - Member(A)} | Vice-Clhiairman .
N b\/ Te pon {-e:z,g, . o
. ' I 'Q7.'il.2008 On the request of Mr.A.K.Roy, iearned

S é'”"ng 7

counsel appearing for the Applicant, call this

' “matter on 08.12.2008. ‘ -

~(S.N.Shukigj (M.R.Mohantyj
Member [(A) Vice-Chairman

It case (s voaky oo/

b heanimy , )

08.12.2008 Ms. T. Das, Advocate, is present on
behalf of Mr.A.K.Roy, learned counsel for
the Applicant. Mr. MXK. MaJumdar
learned counsel for the KVS is prcsent

==
£/1:02

——— - . .’ .
. o Call this matter on 19. 01 009.
W o - /
' (S.N.Shukla) -
' Member(A)

$he case |4 \zw@
5‘%\0‘ 1’\.@.&3}44/1;}\ '
y

19 )09 .,

\
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s (f\xwumg, n Q;}W{ '_AKhushiram) ' " {M.R.Mohanty)

;- e
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0.A. 115/2007

20.02.2009 None  appears for

Applicant. However, Mr. N.K. Mazumdar,

learned counsel for

K.V.S./Respondents is present.

" Call this matter on 23.03.2009.
\

.R.Mohanty)
Vice-Chairman
pb
23.03.2009 For the reasons recorded separately, this
O.A. stands dismissed. |
(KhUshiram) (A.K.Gaurj
Member (A} Member (J}
/bb/



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.115 of 2007
DATE OF DECISION: 23.03.2009

“-Shirt-Gautam Giri

Ceerteienannas . -------'---:_'Applicant/s.
Mr.A.K.Roy ‘
Advocate for the
Applicant/s.
| - Versus -
U.0.I & Ors
-------------Respondent/s

Mr.M.K.Mazumdar, Standing counsel for K.V.S.
66 08 688 088 vea oo s e s B es tee LEs PEs See tee SR B0 See See e B oee 8o .-......‘......Advocate for the
Respondents

CORAM

THE HON'BLE MR.A.K.GAUR, JUDICIAL MEMBER
THE HON'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER

4. Whether Reporters of local newspapers may be allowed‘to Yes/No
see the Judgment?

5. | Whether to be referred to the Reporter or not? Yes/No

6. Whether their Lordships wish to see the fair copy
of the Judgment? ‘ - Yes/No

e

Judgment delivered by Judi¢ial Member



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.115 of 2007
Date of Order : This, the 23rd day of March, 2009.

THE HON'BLE MR. A.K.GAUR, JUDICIAL MEMBER
THE HON'BLE MR. KHUSHIRAM, ADMINISTRATIVE MEMBER

Shri Gautam Giri
Principal, Grade Il (since retired)
Kendriya Vidyalaya
Gulmarg (Jammu and Kashmir).
, _ : ..... Applicant.
Advocates for the Applicant: Mr.A.K.Roy & Mr.J.P.Das.

-Versus -

1. Union of india
- represented through the
Secretary, Ministry of Human
Resources Development
Shastri Bhawan
New Delhi~ 110 001.

2. Kendriya Vidyalaya Sangathan
represented by the Commissioner
18- Institutional Area
Shaheed Jit Marg
New Delhi-1100146.

3. Dy. Commissioner (Admn)
Kendriya Vidyalaya Sangathan
18 - Institutional Area
Shaheed Jit Marg
New Delhi- 110 016.
.... Respondents

Advocates for the Respondeh’rs: Mr.M.K.Mazumdar; standing counsel KVS

O RD ER (GRAL
A.K.GAUR, MEMBER (J) :

We have heard Mr.AK.Roy, learned counsei for the Applicon’(
and Mr.M.K.Mazumdar, leamed Standing counsel for the Kendriya Vidyalaya

Songd’rh.on.

v
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2. It is seen from the records that the Applicant has earlier filed O.A.
No.142/2004. In the said O.A. it was claimed by the Appliconf.fho’r he is a
post groduofe teacher wo"rking.in Kendriya Vidyayala, Manipur. He fulfills all
o the terms and conditions for promotion to the post of Vice-Principal ds per
. ofnended rules for recruitment of Vice-Principal. The Applicant filed the said

O.A. seeking relief in the following manner:-

“It is, therefore, prayed that Your Lordship would be
pleased to admit this application, call for the entire
records of the case, ask the respondents to show cause as
to why the impugned order dated 3.3.2004 (Annexure-Vll)
so far as it related to promoting the post graduate
Teachers junior to the applicant to the post of Vice-
Principal superceding the claim of the applicant should
not be set aside and as to why a direction should not be
issued to promote the applicant to the post of Vice-
Principal and after perusing the cause shown, if any, and
hearing the parties set aside the impugned order as
prayed for and direct that the applicant be promoted 1o
the post of Vice-Principal from the date his juniors were so
promoted and or pass such order/orders as Your Lordships
may deem fit and proper.”

3. The said O.A. was finally disposed of by this Tribunal vide order
dated 01.08.2006. The operative portion of the order passed by this Tribunal in

paragraph 4 is reproduc'e'd herein below:-

“4,  We are of the considered view that the reason of
censure to be considered for declaring the applicant as
unfit is illegal and for that reason denying of promotion to
the applicant is not justified and therefore, we set aside
the finding of the Committee that the applicant is unfit
and declare that the applicant is entitled to be promoted
as Vice Principal. However, since he has not actually taken
charge as Vice-Principal and discharging the duties of the
Vice Principal till now he will be entitled for the notional
benefit. In the facts and circumstances he is entitied to get
promotion as Vice Principal from the date the other
candidates are promoted (notionally). We also direct the
respondents to promote the applicant as Vice Principal
forthwith since he is retiring in the month of October 2006."”

[



4, According o the Applicant, in pursuance of the directions of this
Tribunal, the Respondents vide their order ddfed 28.08.2006 promoted the
Applicant as Vice-Principal w.e.f. 25.06.2004 but they did not give promotion
to the Applicant w.ef. 03.03.2004, the date on which his juniors were
promoted. The grievance of the Applicant is that in the meantime the
persons who were promoted to the post of Vice-Principal during fh‘e year
2003-2004 got another promotion to the post of Principal during the year
2004—2005. Had the authorities duly considered his éose in due time he must
have been promb’red to the post of Principal during the year 2004-2005. But
the Résponden’rs promoted the Applicom‘ to the post of Vice-Principal vide
their order dated 28.08.2006. Being aggrieved, the Applicant preferred one
representation dated 01.12.2006 staking his claim for promotion as Principal. It
is also alleged by the Applicant that after the said representation dated
01.12.2006 thé Deputy Commissioner vide letter dated 21.12.2006 informed
that as the Applicant did not work as Vice-Principal for at least one year, he

was not eligible to be consi.dered for promotion as Principal.

5. Denying the pleas taken by the Applicant in O.A. the
Respondents have filed a detailed reply and submitted that the promotion in
Kendriya Vidyalaya Sangathan is regulated in terms of KVS (Appointment,
Promotion ond Seniority) etc. Rules, 1971. Guwahati Bench of the Tribunal has
dlready passed the order dated 01.08.2006, in pursuance of which, the
Applicdn’r has been promofed as Vice-Principal. However, since the
Applicant has not actually taken charge as Vice-Principal and discharged
the duties of Vice-Principal till now, he will be entitled to notional benefits. The
Applicqnt has actually not functioned on the post of Vice-Principal. The
Applicant joined as Vice-Principal on promotion on 04.09.2006. As per

Recruitment Rules 30.1/3% post of Principal are filled by promotion on the

'



/BB/

principlen of merit with due regard to seniority from amongst Vice-
Principal/Principal Grade-ll who have re.ndered a minimum of five years in
Kendriya Vidyalayas of which at least one year should be in the grade of
Vice-Principal. Since the Applicant had not worked as Vice-Principal for at
least one year, he was not eligible to be considered for promo’rioh as

Principal.

6. Having given our anxious thoughts to the pleas advanced by the
parties’ counsel we are of the view that since the Applicant has not worked
as Vice-Principal for at least one year, he is not eligible for promotion as
Principal. We have also considered the question raised by the Applicant that
many junioré who had less ’rhcni one yéor experience as Vice-Principal were
considered for promotion as Principol, but there is not an iota of evidence to
show that any régulor Vice-Principal/Principal Grade-il having less than one

year experience were considered for promotion as Principal. In our

considered view, the Applicant has utterly failed to make out a case

warranting interference of this Tribunal.

7. The O.A. is accordingly, dismissed. No costs.
%W Do 9 J‘W
(KHUSHIRAM) ' GAUR)
ADMNISTRATIVE MEMBER JUDICIAL MEMBER
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IN THE CENT MINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI
(An application under Section 19 of the Administrative Tribunal Act’ 1985)
VI
. 0ANo__ /IS poo7
) Shri Gautam Giri ...... Applicant
- Versus -
Union of India$°.‘?\fffRespondents
LIST OF DATES
Date Particulars Para | Annex | Page
29/10/1982 Appointed as Post Gra}duate Teacher (PGT - 4(i) 5
' | Geography) on regular basis.
April 1993 to | Worked as Principal for 2 (Two) years on deputation 4(x) 5.6
November 1994 | at K.V. Karimganj. '
The applicant’s name was forwarded to the Assistant
Commissioner K.V.S, Silchar by the Principal for ..
10/12/2002 promotion to the post of Vice — Principal vide Letter 4 2-3
No.F-2-1/KVJ/2002-2003/712 ‘
The respondents promoted 95(Ninety Five) PGT’s as
03/03/2004 | Vice — Principal vide Order No.F.7-8/2004-KVS | 4(ii) 2-3
(Estt —1I).
1 ‘| Consideration for promotion of the applicant’s |-
" During the year | juniors up to all India Seniority 2700 to the post of &) 3
2004 -2005 | Vice — Principal and number of juniors was
. | promoted. _
Order passed by this Hon’ble Tribunal in O.A. No.
'| 142/2004 which entitled the applicant to get .
01/08/2006 promotion as Vice — Principal on the date the other 4v) A 3
| candidates are promoted.
The respondents promoted him as Vice — Principal
with effect from 25/06/2004 on notional basis and
28/08/2006 posted in Kendriya Vidyalaya, Gulmarg as Principal 4) B 3-4
Grade ~11.
04/09/2006 to | Worked as Principal Gr.Il at K.V. Gulmarg for A%) 5.6
_31/10/2006 | 2(Two) months.
During the year | 32(Thirty Two) Vice — Principals were promoted to 4(vi) 4
2005 — 2006 | the post of principal who are junior to the applicant.
Representation stating in details about his claim and
01/12/2006 | how he has been deprived from time to time in spite | 4(vii) C 4
of his eligibility and seniority position. :
Vide Letter No. F.19-211(13)/2004-KVS(RPS), the
Dy. Commissioner (Admn) informed him that he was )
21/12/2066 not eligible for promotion as Principal as he did not A(vitd) D 45
work as Vice principal for at least 1(One) year.
Representation against the letter dated 21/12/2006 | 4(ix)
| stating that the said letter has been issued with
2210272007 ; malafide intention ignoring the order of this Hon’ble E >
| Tribunal.
15" 06 267 ~ 6%%%&
Contd.............




IN THE CENRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI

. (An application under Section 19 of the Administrative Tribunal Act’ 1985)

SL No.

oA No. [ 12007

Shri Gautam Giri ...... Applicant
- Versus -

UnionofIndia  ......Respondents

INDEX
Particulars - Page -

Application - 1-8 i

Verification ‘ | : 9
Annexure - A 10-13
Annexure - B | 1@
Annexure — C 151§

Annexure — D 17

Annexure - E 1%
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GUWAHATI BENCH: GUWAHATI s 39
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(An application under Section 19 of the Administrative Tribunal Act’ 1985)

G o=

,3"_—

Original Application No. l 12007

- BETWEEN -

Shri Gautam Giri,

Principal, Grade II (Since Retired),
Kendriya Vidyalaya,

Gulmarg (Jammu and Kashmir)

- Versus -

1. Union of India reptééented through the
Secretary, Mix;istty of  Humdn
Resources Develoﬁment, |
Shastri Bhatwatt, NeWw Delhi — 110001.

2. Kendriya  Viddlaya Sangathiin,
represente"c_i by the Commissioner,
18 — Institutional Af;{éa, |
Shaheed Jit Marg, New Delhi — 110018.

3. Dy. Conimissioner (Admn),
Kendriya Vidalaya Sangathan,
18 — Institutional Area,
Shaheed Jit Marg, New Delhi —~ 110016.

...... Respondents



| ‘ " 1. PARTICULARS OF ORDERS _AGAINST _WHICH _ THIS
‘, ! APPLICATION IS MADE: -

| HT*: That this application is made against — .

) Letter under No. F.19-211(13)/2004-KVS(RPS) dated 21/12/2006
(ANNEXURE - D) through which the authority refused to promote

notionally to the post of Principal.

(i)  Non-giving the notional promotion to the‘post of Vice — Principal with

effect from 03/03/2004 as per the direction of this Hon’ble Tribunal.

2. JURISDICTION OF THE TRIBUNAL: -
\ The applicant declares that the subject — matter of this application is

within the jurisdiction of this Tribunal.

|
: 1 3. LIMITATION: -

: That the applicant also declares that this application is filed within the
3 time limit as prescribed under Section 21 of the Administrative Tribunal Act’

i 1985.

: 4. FACTS OF THE CASE; - o
()  That the applicant was initially appointed as Post — Graduate Teacher

{ i « (PGT - Geography) on regular basis on 22/10/1982 and subsequently

! appointed as Vice — Principal vide Order No. F.7-8/2004-KVS(Estt — 1)
i dated 28/08/2006 with effect from 25/06/2004 on notional basis and
posted in Kendriya Vidyalaya, Gulmarg as Principal Grade — II where
from hé retired on 31/10/2006. During this period that is, when he was
Post — Graduate Teacher, he worked as Principal on deputation for one

and ha]f years-April 1993 — November 1994, and also In-Charge Principal

for different spell which is counted for more than two years.

(i) That in the year 2002, when the applicant wit working as PGT at

|

Kendriya Vidalaya, Silchar, the respondent initiated ';)rocess of selection
for promotion to the post of Vice — Principal during the period 2003 —
2004 and requested to furnish full particulars of PGT’s up to all India
Seniority No. 2500 in the proforma. attached. Seniority No. of the




(iii)

(iv)

W)

applicant at that time was 2292. As the applicant fulfilled all the
requirements for promotion to the post of Vice — Principal and his Serial
No0.2292, his name was forwarded by the Principal vide Letter No. F-2-
1/KVS/2002-2003/712 dated 10/12/2002 to the Assistant Commissioner,
Kendriya Vidalaya Sangathan, Silchar for onward transmission. But the
applicant was not promoted to the post of Vice — Principal although the
persons up to the Seniority No.2497 were promoted. Though applicant’s
seniority was 2292 and he was fully eligible for promotion, he was
illegally deprived from promotion whereas his juniors were promoted
during the year 2003 — 2004. The respondents vide Order No. F.7-8/2004-
KVS(Estt — I) dated 03/03/2004 promoted as many as 95(Ninety Five)
PGT’s as Vice — Principal.

That thereafter again for the year 2004 — 2005, his juniors up to all India
Seniority 2700 were considered for promotion to the post of Vice —
Principal and a number of juniors were promoted. But applicant was not
considered very illegally and without following statutory provisions of
law.

That being aggrieved, the applicant approached this Hon’ble Tribunal by ’
filing Original Application No. 142 of 2004 and this Hon’ble Tribunal,
after hearing both the sides, disposed of the same by an order dated
01/08/2006 with observation that the applicant is entitled to get promotion
as Vive — Principal on the date the other candidates are promoted
(notionally) and thereby directed the respondents to promote the applicant
as Vice — Principal forthwith.

Copy of the order dated 01/08/2006 passed

by this Hon’ble Tribunal is annexed

herewith as ANNEXURE - A. -

That the applicant states that after the order of this Hon’ble Tribunal, the
respondents vide their order dated 28/08/2006 promoted him as Vice —
Principal with effect from 25/06/2004, but they did not give eﬁ'ecf
03/03/2004 on which date his juniors were promoted. His juniors were
promoted vide Order No. F.7-8/2004-KVS(Estt — I) dated 03/03/2004 and

Caontd



(vi)

(vii)

(viii)

hence till date they failed to comply the order of this Hon’ble Tribunal.
Hence, applicant is entitled to get promotion to the post of Vice -
Principal for the year 2003 — 2004.
Copy of the Order dated 28/08/2006 is
annexed herewith as ANNEXURE - B.

That the applicant states that in the meantime the persons who were
promoted to the post of Vice — Principal during the year 2003 — 2004, got
another promotion to the post of Principal during the year 2004 — 2005.

~ During this period 54(Fifty Four) number of Vice — Principal that is, from

Seniority from 2294 to 3584 got their promotion to the post of Principal.
Again during the year 2005 —2006, 32(Thirty Two) Vice — Principals were

promoted to the post of Principal who is junior toj the épplicant.

That the applicant states that had the authority duly considered his case in
due time, he could have promoted to the post of Principal during the year
2004 —2005, and hence the respondents should promote the applicant
notionally to the post of Principal during the years 2004 — 2005. But the
respondents promoted him to the post of Vice — Principal vide their order
dated 28/08/2006 with effect from 25/06/2004. Being aggrieved, the
applicant preferred 6ne representation dated 01/12/2006 stating his claim
as Principal. In the said representation, the applicant stated in details about
his claim and how he has been deprived from time to time, in spite of his
eligibility and seniority position. Be it stated here that during the pendency
of his earlier Original Application, all the promotion were made, and
hence he also submitted several representations earlier which were
specified in this representation.

Copy of the representation dated 01/12/2006

is annexed herewith as ANNEXURE - C.

That the applicant states that afier the said representation dated
01/12/2006, the Dy. Commissioner (Admn), vide Letter No. F.19-
211(13)/2004 — KVS (RPS) dated 21/12/2006 informed that as he did not
worked as Vice — Principal at least one year, he was not eligible to be

considered for promotion as Principal.



(ix)

)

(7/}”.;

.
i

Copy of the Letter dated 21/12/2006 is
annexed herewith as ANNEXURE - D.

That the applicant states that against the said letter dated 21/ 12/2006, he
submitted one representation dated 22/02/2007 to the Dy. Commissioner
(Admn), Kendriya Vidalaya Sangathan stating that the said letter has been
issued with malafide intention ignoring of the order of this Hon’ble
Tribunal and reiterating that the contents of his earlier representations
claimihg that his promotion for Vice — Principal occurred due in the year
2003 — 2004 and for the post of Principal 2004 — 2005. It was also stated
in the said representation that the 33 1/3™ % quota for the promotion to the
post of Principal is not applicablé in his case only. He also mentioned that
his late promotion to the post of Vice — Principal is not his fault. But till
. date the respondents has not replied to the said representations. The

applicant personally approached to the office of the Dy. Commissioner

_ (Admn) and on enquiry he came to know that his case would not be

considered at all. _
Copy of the representation dated 22/02/2007
is annexed herewith as ANNEXURE — E.

That fhe petitioner states that there is no fault of his own, whether it is due
to the fault of the respondents, he got the promotion lately after the order
of this Hon’ble Tribunal. He also states that it is not fact that he has not
workéd one year in the post of Vice — Principal in as mﬁch as he worked
in the higher post that is, as Principal for more than three years at different
spell of times which may be highlighted as below —

(a) Officiate as principal at K.V. Masimpur (Assam) for one and half year in

different spells.

i (b) Principal on deputation at K.V. Karimganj (Assam) for 2 years from April

1993 — November 1994.

(¢) Principal on deputation at K.V. Tuli (Nagaland) for 6 months.
(d) Officiate as Principal at K.V. GCCRPF Manipur 6 months.
(e) Principal on deputation at JNV Chkitong Wokha Nagaland of NVS for 1

year.



N

(f) 1/€ Principal at K.V. Loktak (Manipur) for 6 months.
(g) Principal Gr.ll at K.V. Gulmarg for 2 months w.e.f 04/09/2006 to

(xi)

31/10/2006.

That the petitioner submits that if he was promoted in due time to the post
of Vice ~ Principal as well as Principal, he could have retired from service
as Principal and accordingly his pensionary benefit would have much
more than the present. He also states that there is no bar for the
respondents to give the notional promotion to the post of Vice — Principal
for the year 2003 — 2004 and as Principal for the year 2005 -2006. The
applicant also states that there are number of juniors who had less that one
year experience were considered and promoted in the year 2004 - 2005 as
Principal.

That being aggrieved with the attitude of the respondents
the applicant approached this Hon'ble Court again filing this application
on the following grounds —

5. GROUNDS: -

M

(n

For that the actions of the respondents in depriving the applicant from the -

pensionary benefit as a post of Principal without any reason is bad in law
and is liable to be quashed and set aside.

For that the authority while considering the case of the applicant did not
make a fair assessment and the conclusion arrived at by taking into

_ consideration extraneous matters not related to the performance of the

@

)

applicant in his services and as such the impugned action is bad in law and

is liable to be set aside.

For that the action of the authorities in promoting juniors to the applicant
is violative of principle of equal opportunity and as such the same is bad in
law and is liable to be set aside.

For that the action of the authorities in replying to the applicant’s
representation dated 01/12/2006 is not proper as many juniors who had



promoted in the post of Vice — Principal/Principal having less work

experiences than the applicant is bad in law and is liable to be set aside.

(V)  For that the action of the respondent is illegal, arbitrary and whimsical and

hence is liable to be set aside and quashed.

(VI) For that the action of the respondent is against all canons of law and

natural justice.

(VII) For that the action of the respondent is against the fair play of
administrative of justice and is liable to be quashed.

(VIII) For that the actions of the respondent are violative of Fundamental Rights
of the applicant as has been guaranteed under Article 14, 16 and 21 of the

Constitution of India.

6. DETAILS OF REMEDIES EXHAUSTED: - -

That the applicant states that he has availed all the remedies as stated in
paragraph 4 of the application but failed to get justice and hence there is no other
alternative remedy available to him other than to approach this Hon’ble Tribunal
by filing this application.

7. MATTER NOT PREVIOUSLY FILED OR PENDING WITH ANY
OTHER COURT: -
The applicant further declares that he has not filed any application or writ

petition or suit regarding this matter before any Court or any other bench of this
Hon’ble Tribunal except as stated in paragraph 4 nor any such petition or suit is

pending before any of them.

8. REFIEF SOUGHT FOR: -
Under the facts and circumstances stated above the applicant prays for the

following reliefs: -

(i) To set aside the Letter No. F.19-211(13)/2004 — KVS (RPS) dated
21/12/2006 sent by the Dy. Commissioner (Admn), Kendriya



Vidalaya Sangathan, 18 — Institutional Area, Shaheed Jit Singh
Marg, New Delhi.

(i)  To direct the respondents to promote the applicant notionally to the
post of Vice — Principal with effect from for the 2003 — 2004 and
then promote notionally to the post of Principal with effect from
for the year 2004 — 2005 that is, the year on which his juniors were
promoted and accordingly fix the pensionary benefits.

(i)  To pass any other order or orders as Your Lordships may deem fit

and proper,
3 (iv)  Cost of application.

9. INTERIM RELIEF PRAYED FOR: -

! Under the facts and circumstances stated above, the applicant does not

pray for any interim relief.

11. PATICULARS OF L.P.O: -

()1.P.O No. . 24 G. € 52203
l
(i) Date of issue  :- Q- B.07F
(ii)) Payable at  :- Coanvs sk
12. LIST OF ENCLOSURES: -

(.?»’,,V ‘-?/‘,\,J Contd............. /Verification



. Date:

VERIFICATION

. I, Shri Gautam Giri aged about 61 years, resident of
shivedi Lame, Rallakeomdi Load ... . P.O.Ramgqirkhan , Silchon, -
District Cachian ; Assow~ do hereby verify that the statements made in

paragraphs 1 to 12 of the application are to true to my personal knowledge and the
submissions made therein, I believe the same to be true as per legal advice and

have not suppressed any material fact of the case.

Ma
And 1 sign this verification on this the 7 day of ﬁ 2007,

Guwabhati.

7.K. 0%

; ‘M*
|  SIGNATURE
Place: Camd ohsinr
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Original Application Ne. | 42 of 2004,

Pate of Order : This the Ist day of Angust 2006

The Hon'ble Sri K.V, Sachidanandan, Vice-Chairman.

The Hon'ble Sri Gautam Ray, Administrative Member.

ari Gautam Giri, :
Post Giaduate Teacher (Geography)
_ Kendriya Vidyalaya, Loktak, .
LN H P.C., Manipur - 7951 24. B ... Applicant

or Advocate Shri G.K.Bhattacharyya.

Versus -

Kendriya \:’xdyalayn ‘vangathmt,
'Thl ough its Commissiones,

18 Institutional Area,

Hl: aheed Jeet Singh Marg,

New Drethi-110016.

Assistant Commissioner,
1\ cendriva Vidyalaya Sangathan,
I\egxonal Gffice, Silchar T\eglcm

:"oqlaual Road, Silchar-1. . Respondents

et 3

By Adv;}cate Shri M.K.\Mamim dar.

R V.8 ACHIDANANDAN (V.C})

The apphca

1(;1'1‘yfa Vidyalaya, Mmupm He submitted that he is quaiiﬁed

m Kes
and has gamed 10 years exper ience in recog:mzed schools for the
ﬁbst of PG’X as per recruitment rules. He iu}iﬂls all the terms and

conditions for

the post of Vice-Principal as per .amended rules for
—

ement of Vice Principals. The 1equ11 ethent fm Vlce Pzﬂloipal

1TeCrgiil

was

lso made 50% marks. However,. b} }.F“tlf‘l ddtfld 10.9.2003

it is a Post Graduate Teacher (PG} workang .



Masx Degree mx one of the subjects is the eligi

- conte

" the post of \ice Principal m 2003-

4.11.);)3. Therefore, there s no merit m the

—11— I

thlf: calling for particulars of eligible PGTs it was only mentioned a

ility criteria. Since

sthe ’QPPH'C&IK fulfills all the eligibility criteria fdhr the post of Vice

Principal his name was appeared at sLIo. 2202 but his case was

L

A

. : i el . . 2 . . e
not tonsidered. He also submitted representation which was not

'considered. Aggrieved by the said action the applicant has filed this

O.A seek_ing the following reliefs.
~/1Y is, therefore, prayed that Your Lordship

would be pleased to admit this application, call for
the entire records of the case, ask the respondents
to show cause as ¢ wh;}’the impugnéd order dated
332004 {Anmexure-VI) so far as it relatéd. 10
promoting the post. graduats Teachers junior to
the applicant fo the post of Vice-Principal

superseding the claim of the applicant should not
be set aside and as 10 why a direction should not
be issued to promote the applicant to the post of
Vice Principal and after pexusing the cause shown,
it ‘any, and hearing the parties set aside the
impugned order as prayed for and direct that the
applicant be promoted to the post'of Vice Principal
from the date his juniors were so promoted and or
pass such order orde: |

deem fit and proper.”

2. ~ The respondents have fled a. detailed written statement
nding that the name of the applicant was not forwarded for

04 since he does not have the

;’eijizi.fecl marks. However, the subsequent DPC meeting held on
.————-—-—-/ Sem - ‘ v

ni}t_-and

0.2.05 his name was considered and he was found w

thereipre he was 1ot proaoted a5

¢here|was a penalty impesed agamst the applicant on 16.3.99 and
5 " - . ) iy - A ‘—/M

claim of the applicant.
‘As & |consequence of the disciplinary action pexiaity was 'nﬁposed

icant wlhich is ustified as per law.

against the apy

as Your Lordships may -

Vice Principal. T s is hecause



’—»—.Ii"’

. H( ard M1 G K.Bhattacharyya, learned senior counsel for

_the | applicant and Mr M.K.Mazumdar, learned cc«unsel for the

respendents,  Learned counsel for the applicant submitted that

v thotgh two penalties were already mnposed ax:zjainst the applicant
A B _ Le in the year 1999 and 2 ){; 4, the frst one came to an end on
e ———————

2003 (reduction of pay). Penalty mposed  on 2003 was only

censure, which has 1o consequenc.es as far as the promotion 18

conotérhe‘d. The. coun»el for the res pondent}, further subimitted that

i

“sincé the conmmittee which evaluated the case of the apphcant had

. - /
rejected the claim of the applicant there is no scope tor any further

consideration. However, when the matter came up for hearing, we

have gzven due consideration 1o the ar guments advanced by the

cou
B ‘:2\" B

record. Now the crux point centered 'ound on the lssue whether

the applicant is fit for promotion to the post of Vice Principal or Not.

The lrespondents counsel was good enougl to pr

relating to the ninutes of the selection comunittee and the ACRs of

the applicant. In the mimltes of the conumttee which was held on

M:é‘{: , L
G ©.2.04 many c& dldaf{“;b have been evaluated by the commlttee The

gpplicant has 110 dispute with 1'¢gald to the competency of the

um) nittee '\fu"hCl made the ass sment.  While a.“'Sessing the

L

qualification, AC Rs and other detaﬂb regar din ng thp fitness of the

Vice Prmoxpal is concerned, the apphcant naine aLso has been

—

i+ O
mentioned therein. Admittedly the bench markb for ‘that Vice

Principals gradation is ‘Goed’. The conunittee asseSsed the 4 years

sel for the parties, evidence and the matemals placed on

-oduce the record

; 1deredwhlch is at sl Noi42 n: the lst and berml No ‘ZQCQ
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record and the ACRs which are Good m all the years as

A ——

previous

far as

if:he—: 1a=>t coluxnn ls, "ﬂle minor

the app.ﬁcant is concerned but the only reason that has been,

tor declaruxg hun unht u

capphcant submitted that cen'sur«e cannot be a reason for .1'ejecting
_the promoctional prospects of a candidate. It is. alsc well settled
position of law that “the censure cannot be a reason for rejecting

the case of promotion.”

se comsidered for declaring the applicant as unfit is illegal and for
that reéascn denying of promotion to the applicant is not justified

Cand therelore, we set a

_applicant i$ unfit and declare that the;;}-_‘app]icant is entitled to be

P...lfc'-ﬁ}ote‘d as Vice Principal. However

-\ taken bt ge as Vice Prmczpal am‘* d

e (gh TR -

" oot 5

"Vice,&_‘\;.l?zrmmpal till now he WL.l be enuﬂsd:fox the notlonal beneht In
the facts and circumstances hie is enhtled to get promotion as che

‘Principal onn the date the other _candidates are promoted

(xlnnozlaﬂy). We alsc dwect the respgndents to promote the

B

\apphcant as Vice Principal torthwﬂih ::.mce he is retiring in the

 month of Octol‘:«er 2006, / e

The Oniginal Application is  allowed. " In

= COPY

o cost

\/ We are of the considered view that reason of censure to -

side the finding of the Committee that the

T S TIGETY

mmsm 5§ Hr«?"f" a ?‘ﬁ

Mu cumstances no order as to cost

£ 84/ VICE CHAIRMAN

Qukts\ g G i\, o .jm.\‘) a&l Sﬁ/mEﬂBER (A)
Central Actvs 1E &Y : D Ung
AR . R

(Y

TN
-
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KENDRTY A VIDYALAYA SANGATHAN (HQ)
‘ 18, J.Nsr‘J.'rur'J.orw ARE A
SHK\HEFD JECT STNGH MARG

NiEw DELHT- 110016

)

E.7-B/2004- KVS(Estt-T) | Date : 28 8.2006

Shri Gautan Giri,, P6T (Geog.). Kendriyq Vidyalaya, Silchar s hereby promoted
~ 1o the post of VICE—PRINCIPA.L in the Pay scale of pg, 7500-250~IZOOO/~ and
initially posted in Kendriyq V}‘dya!aya Gulmarg qs Principal 6rade-IT.

2. He may Convey hijs dcceptance/consent within 10 days from the date of recaipt

of #his| offep to KVs (HQ) quoting the gboye reférence through his Principal unden

intimation to ‘the office of Assisfcnf,C‘ommissioner', Regional Office concerned also, 1§

the offir s acceptable, he may join at the place of Posting mentioned in Paragraph 1

abqve ldtest by 9.9.2006" after availing the minimum jo{ping time as admissible yndep

rde. He will be Treated to haye been promoted notionally to the post of Vfce-Princiqu

from. 2516.2004 - 'rh.e date op which his immaediafe Junior Shri K.K. Mathyr Joined as
"-./ice—Pr*incipal on promotion. : ' |

3 His pay in the above time scale of pay i.e, Principal wijj be fixed qg per
Provision ¢f FR 22(1)(0)(1) as applicable. 1o the employees of KVS. So he will have an
Option (i) o have the pay fixed from the date of promotion OR (ii) to have the pay
fixed initially at the stage of time seale of the new Post above, fhe Pay - in the post
Presently held which may be re-fixed on the date of accrual of nexy increment in the
scale of Pay of lower grade held by him. The option shall he exercised by him within’
one month from the date of Joining op promotion qs Vice-Principa!‘ in Kendriya Vidyalayq
and optioy once exercised il be final qng the same should be submitted tq the
Assistany ¢ mmissioner, Regional O'fﬂce-concerned. | -

A

5 In case he does not wans To accept promotion to the above post, he. should
make g Wriliten request to the 'app

reasons for sych refusal. Refysql of v

-being made o him for q period of FIVE YEARS from the date of refusal. He, on
eventual prop otion to the above Post, will ose seniority vVis-a-vjs erstwiiile juniops
Promoted to lthe above post earliep, irrespective of the facts whethep the post in
question |s fin'd by selection op seniority,

GE This promotion is subject tq the, condition that no disciplinar‘y case s pendii'w
against him dnd he i ’

!

(RAJVIR SINGH)
DY. COMMISSIONER (PERS)
FOR JOINT COMMISSIONER (ADAIN)

DISTRIBUTION]
1 Shri Gautdm Giri, peT (Geog.), KV, Silchar.
\/g/ The'Prmcngl, K.v, Silchar, - I may be ensyreq tha't ﬁttested, by

" ho discipfmary case js

_ pending against him and
The & Comm"issfone:r-, Kvs - | also that he js not under-.
R sarYJammy. | currency of any penalty

L.

(93]
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» HWew Delhi.

—VT dumExuRE
To ' ' < ‘ _ ,:;'\

o e Commissioner,

—A’Kendriya Vidyala)If.a Sangathan,

Sub: Reminder 4 Request for proinotion to the post of Principal in respect of Mr.G.Giri, Ex-

A Vice-Prin(:l(pal/Principal Gr.IL K.V. Gulmarg at Tangmarg even after retirement reg.

Seniority N0.2292 in PGTs.
Ref.: My earlier 1'épresentations dt. 08.08.06, 05.09.06, 17.10.06 & 30.10.06.
Hon’ble Sir,

Respectfully once more [ would like to pray few words for your sympathetic reconsideration
and to pass valuablé order even after my retirement for promotion to the post of Principal.

That since my joining as PRT, PGT and Vice-Principal /Principal Gr.II in 1978,1982 and
2006 respectively 1 have not only produced a laudable result of 100% with quality in Board Classes
as a teacher but I hallve; also performed the duty as a good administrator in the uncontrolled situation
of the KVS and NVS specially at K.V. Tuli (Nagaland) and INV Chukitong of Wakha (Nagaland)
which were the beyond control of KVS and NVS authority. I have discharged the duties efficiently
and to the entire satisfaction of the authority. I have made the situation of the above said Vidyalaya
in such a way that any Principal can service there in a peacefil manner which can be enquired by
your authority Dr. V.K.Agarwal, Education Officer, KVS(Hgrs.) , the then Principal of K.V. Tulz.

The highlight of my administrative experience are submitted below :

i) Officiate as Principal at K.V, Masimpur(Assam) for one and half year in different spells.
i) Principal fon deputation at K.V. Karimganj (Assam) for 02 years from April 1993 —
Nov.1994. | b

i) Principal on deputation at K.V. Tuli(Nagaland) for 06 months

iv)  Officiate as Principal at K.V. GCCRPF Manipur 06 months. _

V) Principal on deputation at JNV Chukitong Wokha Nagaland of NVS for 01 year.
vi) l/c Princi;ial at K.V. Loktak (Manipur) for 06 months. h

vil)  Principal Gr.Il at K.V. Gulmarg for 02 months w.e.f. 04.09.06 to 31.10.06.

Hon’ble Sir it|is my great pleasure to inform you that rare PGJ/Vice-Principals are having
such type of adn1ini§trative experience who have been promoted to the post- of Vice-Principal/
Principal in the year 2003-04 to 2005-06 and so on respectively.

Hon’ble Sir it {is further submitted that many PGTs junior to me have been promoted to the
post of Vice-Principal/Principal since 2003-04 to 2005-06 and I have been deprived of for such
opportunity even after my number of earnest requesf. I am to furnish below the juniors who have
been promoted to different cadre of post, year wise ignoring my name for your kind reference.

i) During yéar 2003-04 : 70 PGTs have been promoted to the post of Vice-Principal
(from Seniority No.2294 to 2494). | ‘

i) During [year 2004-05 : 54 Vice-Principals have been promoted to the post of Principal
( Seniority No.2294 to 3584 ) o




— 1t

sl 1ii) ,Durlng 2004 05 : 100 PGTs have been promoted as Vice-Principal ( Semorlty No. in
5 1 PGTS as it is not given in right to information act by KVS authorities.
iv). Durrng 2005-06 : 32 Vice-Principals have been promoted as Principal ( Seniority No.
©in PGTs not given in right to information act by KVS authorities.

Hon ble Sir, it is pertinent to mention here that inspite of my repeated representatlons/request
since 2003, \my narne has not been considered for promotion and as such compelled me to knock the
door of Hon’ble CAT for Justice and after a long gape of 02 years due to techmcal problems, the
Hon’ble CAT has hassed an order on 31.07.06 which is reproduced as under :

« We are o}“ the considered view that the reason of censuré to be considered for declarmg the
appomtment as unfit is illegal and for that reason denying of promotion to the applicant is not
justified and therefore, we set aside the finding of the Committee that the applicant is unfit and
declare that ‘the applicant is entitled to be promoted as Vice-Principal. However, since he has not
actually taken charge as Vice-Principal and discharging the duties of the Vice-Principal till now he
will be entitled for the notional benefit. In the facts and circumstances he is entitled to get promotion
as Vice-Principal oh the date the other candidates are promoted ( notionally). We also direct the
respondents to promote the applicant as Vice-Principal forthwith since he is retiring in the month of
October 2006 » :

In hght of the above orders I was promoted to the post of Vice-Principal and posted at K.V.
Gulmarg (J&K) as Prmcrpal Gr Il inspite of ignoring the Central Govt./KVS Rules to post at the
same station on accoiint of LTR. Since my joining as VP/Grdl, I submitted repeated representations
to promote nre to the post of Principal and post me at KV Silchar under LTR of KVS Rules/
Guidelines so that I may not face any problem to get my retirement benefit as early as possible but it
is painful to shbmit that no action has been taken in this regard and nothing has ’been intimated to
me. : : :

Theref01e once more | request your kind honor to kindly consider my -humble request to
promote me as Pr1nc1pal before my juniors even after my retirement on superannuation on

31.10.06 so that I may not be in financial hardship of pensron benefits.
Thanktrrg you S‘1r,

- Yours faithfully,

— —UTT 3 -0
outam Girl

‘ Ex-Principal Gr.II , K.V. Gulmarg
| Seniority N0.2292 in PGTs
Encl: As above,

l

Attested DY
BT
Ai&vlocate.
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Sir,

—UF— dwere—

. Kendriya Vidyalaya Sangathan

18 Institutional Area, Shahid Jit Singh Marg.
New Delhi - 110016

Tel: 26858570, Fax No. 26514179

Website: www.kvsangathaii.nic.in

F.19-211(13)/2004-KVS RPS)/ Dated: -2§-12.2006

Shri Gautam Giri,
Ex-Principal Grade-II,
Kendﬁyﬁ'\/idjfalaya,
GULMARG

Subject ; Promotion for the post of Principal even after vretir.eme,nt — case
’ of Shri_Gautam Giri, Ex-Principal, Grade-1I,  Kendriya
' | Midyalaya, Gulmarg. -

I am to refer to your representation dated 1.12.2006 on the subject cited
above and-to inform you that as stated by you, you _pomed as Vice-Principal on
promotlon on 4.9, 2006. As per Recruitment Rules 33.1/3% post of Prmmpal are
filled by|promotion on the principle of merit with due regard on semonty from
amongst [Vice Principal/Principal Grade-II who have rendered a minimum of five
years in Kendriya Vidyalayas of which at least one year should be in the grade of
Vice Principal. Since you have not worked as Vice Pnncxpal for at least one year,

you were not ehglble to-be consxdered for promotion as Principaly—= s

e s TR g
R
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Yours fanthfuliy

(Dr. M. M. Swami)

gttésted by

]

Advocate.

FAX/SPEED POST

——

Dy. Commissioner (Admn) ‘

s
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"™ The Deputy Cornmisioner(Admn.)

4 Kendriya Vidyalaya Sangathan,

18,InstitutionaljArea { -

> ’ ) A — 2-0.
Shahid Jeet Singh Marg, . Dofed — 22-02-0F
New Delhi l
Sub: Remainder request for promotion to the post of principal in respect of Mr.Goutam Giri,

Ex-Principal Gr II ,K.V. Gulmarg

Ref.: i) My ear]ier representations dated 8-8-06,5-9-06,17-10-06,30-10-06,1-12-06 and 2-1-07
i) Your reply letter NO.F.19-211(13) 2004- KVS (RPS) dated 21—12-06
Hon,ble Sir,

With reference to the subject cited above under reference (i) the undersigned is surprised to
receive your letter dated 21-12-06 under reference (ii) which is written with malafide intention -
ignoring orders|of the Hon,ble CAT .Once again I would like to request you to consider my promotion
under back log pollcy of promotion of the KVS The following facts are submitted for consideration
and reference. J
) My ol ‘ semorrty No. amongst the PGTs is 2292

ii) My promotion is due as Vice-Principal in the year 2003-04 and as Principal in the year 2004—
05 as p'er KVS Promotion Rules as my juniors promoted. .

It is submitted that since my request was not consider due to malafide intention of KVS I compelled

to knock the dobr of Hon,ble CAT in the year 2004 for Justice and the Hon,ble CAT passed the
valuable Orders to promote me as Vice Principal and Principal respectively with retrospective effect as
my juniors have got.

It is regretted to say that you have set a side the orders of the Hon,ble CAT by which [ am entitled to
get my promotron to the post of V.P.& Principal respectively w.e.f 25-6-04 as my Juniors with
notional effect T i The PGTs have been promoted to the Post of V.P. and Principal considerably by the
DPC of KVS for the year 2003-04 and 2004-05 ignoring my name .It may be mentioned that in your
letter dated 21-12-06 refered to above quoted the Recruitment rules 33 1/3 % for promotion to the Post
of Principal is n'ot applicable in my case only. It is submitted that I joined as Principal Grade Il on 4-9-
06 at K.V .Gulrnarg on promoted w.e.f 25-6-04 with notional effect by the Hon,ble CAT as my
juniors have, was not my fault.]t is the fault of the K.V.S. who have not considered my case for
promotion to the; post-of V.P.and Principal in the year 2003-04 & 2004-05 respectively.

It is also .subri’nitted that rare PGTs /V.P. who have been promoted to the post of V.P. & Principal
has better experie enced than me.

Therefore once again | request you to kindly comply the orders of the Hon,ble CAT and promote
me as Vlee-PrmcrpaI from the year 2003-04 and Principal from 2004-05 above my juniors have beet

promoted.

Yours faithfully :

N et a-oF
(Goutam Giri) A
Ex-Principal Gr.II
K.V.Gulmarg

Address for corréspondence:
‘Shivaji Lane ;Hailakandi Road,
P.0.Rangakharil Silchar-788005.
Copy for kind information and necessary action to:
1. The Commissioner, KVS, New Delhi
2. The Joint Commissioner (Admn.)KVS, New Delhi
3. The Ch’lef Grievance Officer ,KVS(Hqrs.)New Delhl
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI

/é?é&9§7/Z;’X§é/»~a&aé

0,A, NO, 115 OF 2007

Sri Gautam Giri
eeses Applicant
- Vs - |
Union of India & Ors.
«+++ Respondents
IN THE MATTER OF :
Writﬁen Statement filed by
the Respondents
= AND -~
IN THE MATTER OF :

The Assistant Commissioner,

K.V. Sangathan, Guwahati Region,

Guwahati.
The humble Written Statement on behalf of the
Respondents are as follows :-
1) That I Sri Uday Narayah Khaware, the
Assistant Commissioner, Kendriya Vidyalaya Sangathan,
Guwahati Region, being authorised by the Joint Commi-
ssioner (Admn,) KVS Respondent in this Original
Application and supplied with Para Comment, I have
gone through the content thereof. I am competent
to file this written statement on behalf of the Respon-
dents they being official Respondents, I am fully
acquainted with the facts and circumstances of this
cése.

contd.... p/2. ,
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2) That at the outset, it is submitted that
the Respondent Kendriya Vidyalaya Sangathan is an
autonomous organisation registered uhder the Societies
Registration Act (XXI) of 1860) fully financed by the
Govt. of India, Ministry of HRD, New Delhi.to cater
to the educational needs of children of Transferable
Central Govt, employees including Defence Personnels
by providing common programme of education, The main
objectives of the Sangathan are to develop Vidyalayas
as Model in the context of national role of Indian
education to initiate and promote experimentation in
the field of education in'collaboration with CBSE,
NCERT and allied bodies and to promote national
integration, |

| At present 971 Kendriya Vidyalayas including
three abroad and 18 Regional Offices are functioning .
across the country., The Chairman of Kendriya Vidyalaya
Sangathan is the Union Minister of HRD{ The Joint
Secretary (SE), M/HRD, Govt. of India, is the Vice-
Chairman, KVS, KVS is headed by the Commissioner.
The Board of Governors consisting of Eminent Educationists
and Administrators from all over the country decides
the policies and the guidelines of the Kendriya Vidya-
laya Sangathan., The service conditions of the Kendriya
Vidyalayas employees are governed by the rules incor-

porated in the Education Code,

contdes.s p/3.



3) The deponent states that the allegation/
averments which are not borne out of record are
denied and not admitted. Any averments/allegation
which is not specifically admitted héreinafter is
deemed to be denied. |

4) That the deponent begs to apprise that the
grievence of the Applicant is that the applicant has

filed this O.,A, before CAT Guwahati, seeking nation

promotion to the post of Principal. In this connection

it is submitted that the promotions in the Kendriya

Vidyalaya Sangathan are regulated in terms of KVS

(Appointment, Promotion and Seniority) etc. Rules, 1971

—

as amended from time to time. Shri Gautam Giri retired

Principal Gr.II had filed an_gib. No,142/2004 in the
CAT Guwahati Bench regarding his promotion to the post
of Vice-Principal. | _

~ The Hon'ble CAT Guwahati bench vide order
dated 1.8,2006 passed the order for which operative
part is reporduced as under -

"We are of the considered view that reason
of cesure to be considered for declaring the applicant
as unfit is illegal and for that reason denying of
promotion to the applicant is not justified and there-
fore, we set aside the finding of the Committee that
the applicant is unfit and declare that the applicant
is entitled to be promoted as Vice-Principal. However,

since he has not actually taken charge as Vice-Principal
M e ——— )

Contd. L I 4 p/40



R

i:'-?‘\‘. a S P i TR ERE
St . . N
| Ceptidt ¢ Minion @iVe vribunal

- \r’\-! nnt

ys Qﬂ}é’ A /&Jﬂ‘hoéehé
M,
29/ 1,/07 <
V.

-4

1745«71«

and discharging the duties of the Vice-Principal till
now he will be entitled for the notional benefit. 1In
the facts and circumstances he is entitled to get

promotion as Vice-Principal on the date the other,cond.delis

O e P):gml’t;) c hohbM“y>‘ ”
Accordingly, CAT Guwahati Bench orders were

complied, The offer of promotion to the post of Vice=
Principal was issued to Shri Gautam Giri vide this

office Memorandum dated 28,8,2006. He will be treated

to have been promoted ;;;;;;;II;—;; the post of Vice-~
Principal from 25.6,2004 — the date on which his
immediate junior Shri K.K; Mathur joined as Vice~Principal
on promotion, He has joined his duties as Principal

Gr,II at Kendriya Vidyalaya Gurlmarg (J&K)\f:?lgggglf,

He has rgtired from the service of the Sangathan on

31.10,2006.

Shri Gautam Giri vide his representations

dated 1,12,2006 and 22,2,2007 respectively requesting

Q———n,

for promotion to the post of Principal, The same was
examined and he was informed that as per Recruitment
Rules 33,1/3% post of Principal are filled by promotion
on the principle of merit with due regard on seniority
from amongst Vice-Principal/Principal Gr.II who have
rendered a minimum of five years in Kendriya Vidyalayas
pf which at least one year should be in grade of Vice-

Principal. Since Shri Gautam Giri has not worked as

T ——r—

-— -

Vice-Principal for at least one year, he was not eligible

mma . e — e ] A = [
"

to be considered for promotion as Principal as intimated

L e e .
TSI ML E
e e

contd.... p/5.
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vide this office letters dated 21.12,2006 and 15.6.2007,

Therefore, there is no merit in the applicant's case
which may be dismissed. The parawise comment of the

0.A., are submitted as under :-

PARA WISE COMMENTS :
5) That with regard to the statement made in
para 4(i) the respondents says that these are matter

of record and does not forward any comment.

6) That with regard to the statement made in
para 4(ii) it is stated that as per KVS (Appointment,
Promotion, Seniority etc.) Rules, 1971 as amended from
time to time circulated vide this office letter dated
5.7.2001 for promotion to the post of Vice-Principal,
a PGT should have obtaihed at least 50 % marks in
Master's degrée. The applicant was not eligible for
promotion to the post of Vice-Principal during 2003-04

as he possesses only 49,6 % marks in master's degree.

7) That with regard to the statement made in
para 4(iii) it is submitted that the condition of
having atleast 50 % in master's degree was relaxed for
promotion to the post of Vice-Principal vide Office
Memorandum dated_32;§:299§: Accordingly the name of
the applicant for promotion to the post of Vice=-
Principal was considered by the DPC in its meeting
held on 9,2,2004 but the DPC recommended him UNFIT
based on his service records,

contd.... p/6.
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8) That with regard to the statement made in
para 4(iv) and (v) it is submitted that as per Hon'ble
CAT Guwahati bench orders dated 1,8,2006, Shri Gautam
Giri was offered promotion to the post of Vice-Principal
vide this office memorandum No, F,7-8/2004-KVS(Estt.I)
dated 28,8.2006, The applicant will be treated to have

g

been promoted notiénally to the post of Vice-Principal

— ——
from 25.6.,2004 -~ the date on which the applicant's
immediate junior Shri K.K. Mathur joined as Vice-Principal.
9) That with regard to the statement made in

para 4(vi), (vii) and (viii) it is submitted that the

—

applicant joined as Vice-Principal (Principal Gr.II)
: —_

on 4,9,2006, As per Recruitment Rules 33,1/3 % post

of Principal are filled by on promotion on the principle
of merit with due regard on seniority from amongst Vice-
Principal/Principal Gr.II who have rendered a minimum

e

of five years in Kendriya Vidyalayas of whicha at least

one year should be in the grade of Vice-Principal.

s

o —

“The representation dated 1.12.2006 of the applicant
was considered by the réspondent and vide this office
letter dated 21.12.,2006 the applicant was informed
that the applicant had not worked as Vice-Principal

e ————————

R

for at least one year, the applicant was not eligible

—

to be considered for promotion as Principal.

contd,... p/7.
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10) That with regard to the statements made in
paras 4(ix) to (xi) it is submitted that the represen-
tation dated 22.2,2007 of the applicant was considered

PR

by the respondent. The applicant was informed vide

e

this office letter dated 15,6,2007. The question

p— T ——

raised by the applicant in para (xi) that many juniors

P

4 R

who had less that one year experience were considered

for promoted in the year 2004-05 as Principal is not
correct as no. regular Vice-Principal/Principal Gr.II P
having less than requisite experience were considered

for promotion.

11)' That with regard to the grounds setforth in
this application from para 3.1 to 5,viii the respondents
states that the grounds are not tenable in law. The
fact already stated in reply to the proceeding paias
4,1 to 4.xi, It appears that the Applicant's claim
has been considered in the light of the existing rule.
That the Respondent have considered the case of the
Applicant with full honour to the judgement of the
Hon'ble Tribunal., The action of the Respondents are
as per law. The action of the Respondent is in order
and there is no malafide and discrimination in this
action,

contd.... p/8.
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12) That with regard te the prayer so made by

" the Applicant it is submitted that as stated above

it is stated that the rellef 'sought by the Appllcant

can not be granted and thls Hon'ble Tribunal may be

pleased to dismiss this appllcatlon belng dev01d of
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VERIFICATION % isahatt Benoh

I Shri Uday Narayan Khawarey, Son of Shri Jagat Narayan Khawarey, aged

~ about 48 years, presently working as Assistant Commissioner in the Regional Office

of Kendriya Vidyalaya Sangathan Jawaharnagar, Khanapara, I am one of the
Respondent do hereby verify that the statement made in paragraphs L, 203,

A,Q;m;), 5,8, 9, 1o (prdawd Il are true to my knowledge and those made in
paragraphs & (%) 6,7, 4> 106)  are based on records I have not suppressed any
matenal fact.

And I sign this venfication on this the day-of 294 Nov> , 2007 at Guwahati

g Novryan Khaviorsy-

DEPONENT

Date : 29/v/07
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v ANCSUSAL

. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

(An application under Section 19 of the Administrative Tribunal Act’ 1985)

AR 0.A.No.___115 _ /2007
St AL T

anve 1. bup ol

Cential 6« L aiat

Shri Gautam Giri ... Applicant

- Versus -

Union of India and others

...Respondents
INDEX
SI. No. Particulars Page
1 Rejoinder 1-3
2 : Verification 4
3 Annexure — F 51
4 Annexure — Gsedeyy, B - 1
/ '
Y
\
\"\
.,
Filed by:

Advocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

O.A.No.__115 /2007

Shri Gautam Giri ... Applicant
- Versus -
Union of India and others

....... Respondents

- AND -

IN THE MATTER OF: -
Rejoinder filed on behalf of the applicant.

The Applicant above named MOST RESPECTFULLY begs to state as

follows:

1. That the Applicant has been served with a copy of Written-statement filed
by the Respondents and after going through the same, have understood the
same contents thereof. And hence, I deny all the statements which are not

born on the records may also be deemed to be denied.

2. That with regard to the statements made in Paragraphs 1, 2, 3 and 5 of the

Written-statement, this Applicant has no comment.

3. That with regard to the statements made in Sub-paragraph 1 to 3 and 4 of
the Paragraph 4 of the Written-statement, this deponent has nothing to
state in as much as the same are matter of records. But the Applicant
denies the statement made in Sub-paragraph 5 of Paragraph 4 of the
Written-statement, in as much as the Applicant states that in which case

the Old Amended Rule is applicable. The Amendment Rule came in force

Contd........

- Codoan Gini
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with effect from 05.07.2001 and hence, the employees who have been
appointed after the date, the New Amended Rule is applicable. The
Applicant was appointed under the Respondents on 22.10.1982 and hence,
the Old Rule is applicable and as per, the Old Rule the essential

qualification for the Post of Principal is as follows: -

“44, (ii) Principals
Essential Qualifications : (i) Master’s Degree with at least 45%
marks in any of the subjects Mathematics, Physics, Chemistry,
Zoology or Botany, English, Hindi, Sanskrit, History, Geography,
Commerce, Economics. (ii) University Degree or Post graduate
Diploma.' in Teaching/Education, (iii) 3 years’ experience in a
recognized Higher Secondary School or College, and (iv) working
knowledge of Hindi and English. Desirable : Experience in
organizing seminars, in-service courses, symposia, educational

conferences, sport rallies, and cultural and literary meets”.

The Applicant also states he was fully eligible for
promotion as per the Old Recruitment Rule having his marks 49.6% in
Master Degree. It is pertinent to mention that the Respondents Authority
had illegally deprived his due promotion to the post of Principal out of

which number of juniors was also promoted, had the Applicant was

promoted, he would have completed more than 1(one) year in the Vice-
Principal post and would have promoted to the post of Principal along
with his juniors in the year 2004 — 2005.
List of persons who were promoted to the post of
Vice-Principal for the year 2003 — 2004 is annexed
herewith as ANNEXURE - F.

List of persons who were promoted to the post of
Principal in the year 2004 — 2005 is annexed
herewith as ANNEXURE — G.&uxiox .

4. That with regard to the statements made in Paragraphs 6, 7, 8 and 9 of the
Written-statement, this deponent denies the same and reiterates all the

statements made in the relevant Paragraphs of the Original Application

Contd........

/gou/%/m 'givi'
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and also statements made in Paragraph 3 above. The Applicant reiterates
that as per the Old Rule, 50% marks in Master Degree are not applicable
at all. In spite of that the Respondents ignored the Old Recruitment Rule
and deprived him his due promotion during the year 2003 — 2004. But
after the Judgment of this Hon’ble Tribunal in Original Application 142 of
2004, the Applicant was notionally promoted with effect from 25.06.2004,
though he is entitled to get promotion with effect from 03.03.2004 that is,
the date on which other juniors were promoted. It is also to be stated here
that as per the Old Recruitment Rule l(oﬁe) year working experience as

Vice-Principal is not essential.

. That with regard to the statements made in Paragraph 10 of the Written-

statement, the Applicant deny the same and reiterate all the statements

made in relevant Paragraphs of the Original Application. He also states

~ that he has obtained more than 1(one) year experience as has been stated

in the Paragraph X of the Original Application and hence, he should have

been considered for the post of Principal more so, when most of his

juniors were promoted to the post of Principal and when the Applicant has
Rt

no fault.

6. That with regard to the statements made in Paragraphs 11 and 12 of the

Written-statement, the Applicant deny the same and states that there is a
legitimate claim of the Applicant to the post of Principal in as much as, he

should not be suffered for the fault of the Respondents themselves.

Contd......../Verification
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VERIFICATION

" 1, Shri Gautam Giri, son of Late Shivanandan Giri, aged about 61
years, resident of Fadma.. Soddo., 6’% Nvm,.ﬂ% P.O. -
?W?JA‘JCAA-M .......... , in the District of ..&ilehar..(Cackan)....., do
hereby verify that the statements made in Paragraphs 1 to 6 of the above are to

true to my personal knowledge and the submissions made therein, I believe the

same to be true as per legal advice and I have not suppressed any material fact of

v the case.

: And I sign this verification on thisthe  #w- day of February 2008,
~ Guwabhati.

Date: oc. .62 .200% | /&;&?Emﬂ /@ﬁ'ﬁ

'SIGNATURE

Place: é’ wwalat
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_ 5~ ANNEXURE -

S . | .
D) the DPC graded the follow1ng

prescribed benchmdﬁk and

Vice- Prlncpdl
NQ ' NQ;
V61 1641 gmt.  Asha Malhotra
A2 1842 Sh K.K. Shukla
V@B 2092 sh Jail Gopal
vO4 . 2189 sh 0.%.- Yadav
LB - 2190 gmt. Madhu Dhilon
w06, 2193 ' sh. U.s. Bhandari
07 2193-A Smt . Chitra Aggarwal
oLy 2197 gh, J.P. Uprot)
Vﬁ%. 2201-A gt . Sadhna Mittal
w10, 2202 Dr. M.P. Gupta
A1 2208 sh. D.K Saraswat
A2, 2212 sh. S.B. Goel
A3 2213 sh. RK Singh Gahlawat
A4 2220 gmt. Soma Abraham
T5. 2225 smt. Janak D. Mutreja
A6 2225-A gh. B.N. Pandey
17 2226 gmt. G. Tiwari
A8 2234 gh. Narsingh Dixit
AG - Dr.(Smt.) U.R. Gupta
V}O. 2236 Smt . Tripta Kumar
2L 2237-h gmt Ravi Kiran Jha
A2 2238 sh. A.K. Bhatia
V?BA 2239 Sh. VPS’Raghav
AL 27241 smt . Avchana Dayal
VAR 2247 amt Laxmi Balalrishnan
26 2244 shi.  B.K. $ingh
VEV. A4 HSmt J. Gupliae
28 22406 sh. 0.P.  Choubey
29 . Sh. Kulbhushan
W30 22547 Dr.(smt. ) Pushpa Lata
~osharma
LA31. 2255-A sh. Rameshwar Prasad
A2 2262-A sh. J.R. Kulhari
33, 2261 sh. L.N. Goswami
34 2268 gmt. Sreekumari C.M.
35 2289 9mi~ Ashoka Gupta
4¢VA6 2294 Smt.. P, Shyamala
AT 22959 Sh.  A.P. . Mishra
Qljﬁﬁg » g?99 sh. A.K. Rathi
3 301 Smt . K. Deb

(\/ \ -

Lxtracts of the minutes of the DPC for the yéar 2003-04

PGTs as FIT in terms of
recommended Lhelr promotion to the pth of:
(——'_“'——'—A g e

. Balasore

" Sy

PRESENT K.V.

No.1l Halwar ' '
No,2 Gaya o
Banar Jodhpur: f
No.1l Armapur. Kanpur
Tagore Garden §

Tinsukia ; i
CL. Town Dehradun
No.?2 Chakerll )
Kanpur j

Jhalawar ;
10C Nunamati
No. 4 Gwallor» :
Tagore Garden EE
Jharodakalon
NAD Alwaye |
Andrwes Ganj :
Gomoh -

BSF Hazari- Bagh
Rai Bareilly. :
No.l GCF; JUBP
NTPC Dadari] )
Sec~-8 .RK Puram
Mathura Cantt.
No.l Sirsa |
Sitapur S
Tagore Garden' |
Amjhore R o
No.2 Bhopal
Mhow . ‘/
No. J'Roorkeeﬂf
Gandhlnagau
cantt. s
No.3 Gwalior: i
No:1 AFS Jodhpp
ONGC Mehsana
Ernakulam: ...

Keltron nAgarv-“‘f'
No.2 Pathankot '
No 2 Agra ;g

2 JAL Barel
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2307 Sh. Nural, Quama ' Bengadubi R, y
2309 Sh. R.K. Awasthi Barrackpore Army L '
2311 Sh. B.S. Yadav Talchar Flbheipl el
2312 Sh. B. Ramakrishniah Sonepur(presently (9 »
working as . Cl‘j '
Principal in K.V,
Sonepur on depu. Ci ‘
2313 Sh. D.D. Kumar Hazaribagh™ : s
23119 Smt. S. Bhandari ‘ INS Mandovi ! i o I‘, '
2320 Sh. R.P. Singh ‘ Khagaul . 3
."232|5 Smt. Pushpa C.M. Joshi Solapur ; Cu,lj .
2334 Smt. Chandra Rekha , Bharatpur \ "\ 2
, .2336 " Sh. V.S. Murthy ~ « Mascow . ‘ C““""Q !‘
L2337 Smt..  Jayanthi Ramachandran Arakikonam \__.,_ ™y
: 2340 Smt. Geeta Sethi Sriganganagar | o MD.
2343 Sh. } R. Pawar . Mhow S l )
2355 Sh. P.C. Gupta No.2 Agra i c- 3 ’
2356 Smt.  P. Saxena . Karera i [ o
2362 ~ Smt. Pushpa Verma * ' Shimla L & 9|
2363 . smt. C. . Pant OFD Dehradun - =]
2368 Dr.(smt.)Malathi Devi P . Ernakulam . | ol S
2370 Dr. DPSN Yadav : IFFCO Phulpur | i
2371 Smt Raj Aggarwal RDSO Lucknow | C‘"‘,;),'..-’l
2374-A Shri RD Sharma Cooch Behar . i C"i 3
2375 Smt R. Sharma Ujjain I, n n
2381 Dr. TRam Karan NTEC Badarpur ‘ C Ll
2386 Smt Kalawati Singh Muzaffarpur N ,
2387 Sh NK Pandey Rajgarh Ql
2388 Sh RK Yadav NDA Pune Iy
2390 Smt Usha Rani Sharma No.4 Gwalior Cj--.-laf;
2401 Sh KK Sinha ' Mathura Cantt 1)
2404 Dr. R. Sunderraj Malleshwaram Cf‘"":)z
2405 S$h Satyapal singh OF Muradnagar b i;
2406 Sh CR vyadav' =~ "~ - No.l GCF Jabalpur & . i
2417 .Sh PK Agarwal .. No.2-Jammu - N[ ”'
2419 Shrd Rajkumari Sharma Karnal & NI
2422 Sh Parkash Kapse : No.3 Gwalior l !"
2425 Sh UP Singh . FCI Talchar C‘“'i"ilh
2431 Sh V Pulsule : No.1l Sagar 'c " |':,
. 2432 Sh KB Sonawane : 9 BRD Pune e I
2433-A Sh MP Singh Tagore Garden |. vyl
- 2435 Sh Kiran Dhody No.3 ,Gwalior | e i
2439 Sh SL Kabra Eklinggarh \ c; '
2441 Dr. RN Prasad OF Katni i ; :
2442 Smt Satya Garg No.2 DCW Patial C,‘:‘D |
2446 Smt Prem Bala No.2 Delhi Cantt 1 )
2447 Sh AK Pande Ujjain o eyl |
2448 ' Sh AK Dbalpati.. , CRPF Amerigog . . L»‘ !
2450 Smt V. Janaki 9BRD Pune eyl |
- Sh CK Kapoor ‘. : No.l. Alwar K)\ i)
2453 Sh Yasmeen Shaheed Gole Market - Clegl] |
. 2454 Sivankutty Nair PB AFS Trivendrum | - F” ‘l
2466 Dr Smt Jaswant Minhas Nagrota . ' iy :
2473 Smt Meera Chaturvedi No.l Faridabad (R
2475 Sh PC Pradhan Kokrajhar L .
2478 Smt Saroj Gupta . AFS Gurgaon : N
2481 Sh BD Singh Babugarh Cantt§ C‘: <5 |
2482 Sh VN Sha!.‘l\‘d;;r;'} Cungl et eiirdeg-149 Chandigqrh N%:'P»
- ' T ' Centoal A ist.auive Tiibupe) : K 1, [)
E/L .. . g |
. - \\’/’/ VURED B
Y5 - : ’
g
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5
2488 - Shri Ratan Singh - Sec=8 'Mohini- " iifh
2490 Sh Akbar Abbas Jyotipuram: - il
2491 Sh VP Tarar No.4 Delhi Canttyy &
2497 Smt R. * Raina "NTPC Badarpurﬁywﬁ.ﬁ.
SN
SC Cateqory ;[;j'iu
S L
L/ 1. 3813 Sh RK Lomra . AFS Sarsawa(-on'ﬁaq -
: , . deputation as . {1 ..
f . ; } Principal in ° "ol
| ' JNV Bhagar. = . [t"
' o ‘ . Mainpuri) i
IDA2. - Smt Bharti Devi. Rana _ yNo 1 HBK Dchradun
1 ! ! . '
w3 3787 Sh Kriqﬁn Gopdll ' Sec-8 RK Puram :
A 3854 Smt I. " Nandwal ISP Nasik ,
A 3884 Shri Kamlesh Kumar " No.l Agra @ P
6. 3922, Sh MR Bugalia No.1l Jaipur X -
A . 4008 Sh KN Ram Faizabad Cantt: |y .|
B - ' Sh DL Ram . No.1l Dehu Road [i -
WO - Sh BL Ghawri No.1 Udaipur - |. - i
L1 - Sh UR Meghwal Deoli o
i

Sya (0 : P
////JC:)g - Y:D ' .  &§;; | ':h”:
MODAWAL) K. GUPT.«) (TEJ _S:I_NGH) :.'
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AUNEXURE — o /)5’55“

Y st of Vice-Principals _who_have been promoted to the post of Principal during 2004-05

Si.No. Seniority No. (as Name of Vice-Principal
PGT)
01 1797 S_hrL!iJ_q_y__R. Pardeshi
| o2 1603 Smt. S.K. Sachdev
|03 1305 Smt. U.J. John
04 1510-A Shri R.N. Sharma
05 1530-A Shri V.N. Roy
06 1644 Smt, Geeta K. F Pruthi
o7 1685 Shri 6.P. Wahi
08. _ 1732 S_hr:l__R_K_ [Bh_q'r_ta
09, 1746- A | Shri 6. N. Tiwari
10 1762 Shm B Prasad '
1. 1757 Shm L. N. Panda e
LAz | TTa766-A [ shi BL. Vyas
13 1769 smt. Rama Sood
14 1771 _Smt. Uma Gaufam
15, | 1798 ['shriN.S. Ramachandran
| 1e. 1799 Smt. T. Issac
17. 1805 | Smt. Neelima Verma
18. 1817 | Km. s, . Bahuguna
19 1889 Sm'r Madhu Gautam
20 1903-A Smt.. Archana Maheshwari
21 1909-A Shri 5.P. Sharma
22 1912 _Smt. M. Rudra
23 1923 _Shri U.D. Naiwani
24 1928 ) Shr'l A.K. _Kaushal e
25 1932 o | ShriLN. Gupta T o
L —26 3198 Shri- Harlmm
27 3254 . Shri P.P. Smgh___.__w_h_m o ~
28 | 3605 Dr. P.N. Ram -
29 3630 Shri 6.5. Arya
30 3847 | Shri Sahdev Singh o o
WVMB.I"* - . 28/87.-»“ T _\‘S.mf“SavHr'i“ Devi T N ) T
32 16/88 | shri LR, Basaragade e
33 3518 Shri Joinﬂ Prasad i
T34 == | shri Prabhu singh T N e
35 T | ShriS.Krishna T
36 7 3069 Ms. M.R. Kujur
37 48/88 Smf Veena Tirkey

‘-—:?:gij‘« ‘-x? Vlf‘";:: "ff'-lql'{w
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9 - ANNEXURE — &

1 |
!'

- ’ ~4List of Vice-Principals who have been promoted to the post of Principal during

2005-06
Sr. No. Sen. Name of The
No (As PGT) Vlce Pruncupol
S CO T I I B G)
1. 1489 Sh. O.P. Punia
2. 1901 .| Sh. Padmanav Panda
3. _1851-4 | Sh. R.A. Khan e
4 1859 sh. S.K. Jain )
5 1876  Sh. V.K. Tiwari
6. 1959 Sh. M.L. Paliwal
7. 1962 Sh. s K. Kulshreshtha
8 1965 Dr. R.D. Pande
9. 1990 - ..|.Kum. Chandra Pant e
____10. ' 1994___ ..|.Smt. Madhu Dubey__ — .
11, | 2010 Sh. V P. Shuklo e
12. 2019 Sh, R C Jaln
13, 2025 Or. R.R. Jain
14, 2028 _Sh. J.C. Joshi
15, 2029 Smf _Sudha Kaushal
16. 2950_“ Sh. .S K. _Agarwal .
17. 2057 | Sh. P.c. . Sharma -
18. 2058 | Sh. S.K. Kaushik
19, 2062 Sh. M.K. Vyas
20. 2079 Sh. Amarjit Singh
21, 2081 Sh. P.V. Padmanabhan . ;
22, 2086 | Sh._R.K. Sharma S
L2 | 2094 sh kK. Goyal -
24, .- 2097 Sh. DDPS Shaktawat
o 25. o 4 .~é106“ N Sh. V.T, Sharma m__
26 _.2114__ | br. R.S! Garg *_ i
27. 2116 {-Sh. TNN Namboodiri -
..... _28. S B m__u_.2_.1_28_’___ Sh, D.K. Tyagi
- 29, : 2129 | sh. Daroga Pandey
_30. - 2131_."*““ Sh PP . Singh _ o
31, 2132 | sh. K.P. Tmpmhl_ e
__&;Nmmw.gmg__shvmmm@h_mw_ . %ﬂ?@ﬂ??@ﬁ?;*
L33 L 2135-4 Sh. S.K. Vohra | Centi ‘.W‘.“'m»-.m‘l‘.t:. ‘4;“!'
__34. o u___g_l_l_%(g______.SmT K.6. Sujeya . . .
38 2144 | smt Nisha aYadav L )
36. 2149 |Sh.P.N.Sinha —_ e
37. ..2150___ |sh.SP. Sharma oo TEEY sgrgatsy
' Gx wWaiiuti Bench
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N 38, 2157 Or. AR. Jena T
. 39. 2160 “Sh. R.S. Chauhan
40. 2161 Sh. R.V. Pandey
. 41. 2167 _Sh.Praksh Narayan Lal
: 42 2092 Sh. Jai Gopal
p 43, 2189 Sh. 0.5, Yadav
p 44, 2193-A Smt. Chitra Agarwal
> 45, 2197 | Sh. JP Upreti
46. 2201-A Sm‘r Sadhana Mittal
. 47, 2202 Sh. M.P. Gupta
, 48, 2208 Sh. D.R. Saraswat
' 49, 2213 _Sh. R.K. Singh Gahlawat -
50, 2221 ___|sh. C.P. Sharma
' 51. 2225 | smt, Janak  Dulari Mutreja
: 52 2225-A | sh. B N. Pandey ~
53, 2226 Sh 6. Tiwari ) L
: 54, 2239 Sh.V.P.S. Raghav
55, 2244 | shB.K. Singh
56, 2245 .Smt. Jaishree Gupta o . )
_57 2251 " |'br.(Smt.) N, Devi
5@_ 2254 Smt.P.L. Sharma
59. 2255-A _Sh. Rameshwar Prasad
60, 2262-A _Sh. J.R. Kulhari
61. 2268 Smt.C.M. Sreekumari
= 62. 2294 Smt.P. Shyamala_
63. 2295 Sh.A.P. Mishra L
64. 2299 _Sh.A.K. Rathi
65 2301 _Smt. Kalpana Deb o
66, | 2313 |sh D, D. Kumar L e
67, 2321 |ShRN, Chaubey T T T o
.. 68, 2319 Ms S. Bha.n‘qg_r'!__“_“_ N
69. 2320 | Sh. R. P. Singh
70. ....2325 I Ms. Pushpa CM Joshl e e
T 72330 7| shR, Dwivedi
72 2334 _ | Smt.C. Rekha _
73, 2340 Ms. Geeta Sethi
74, 2343 Sh.R, Pawar
75. 2355 Sh.P.C. Gupta
76 2362 Smt.Pushpa Verma_
T T T Sk Yedow R T e
78, 2371 | Ms. RaJ Agarwal ". Centsal Aol o SOVE T
79. 2386 Smt.Kalawati Singh -
80| 2387 |SANK. Pandey | 17T
81 2392 | Sh.V.R Yadav_




__|.Sh. 1.B. L Roman
L Sh M Poswan e
N Sh Bachon Prasod e

| Sh, . J.5 Kharadla

“_ _Sh, AK. Maur urya - - T

e e

- Smf Roopa Kafly \_\ki:ij«*
Sh. Mohan Lal '

——
| Smt. SGI"OJ Sachan

—————

.| Sh._Vijay Kumar S .
_|-Sh. _Sant. Lal Karun —
Or. R Prasad

. ,Sh K L ChOUdharY T T e

Sh.AL Mehra T
Dr.(smt.) Maya bevi
|.Smt. s, Chaudhary o

Sh.S.K. Loth
Sh, Dalchanld Modhubal o

_ | Smt, Sulakshana Dogro S
_|.Smt.C. quna

| :Sh.D.S. Meshram T
Sh S. P Ram e
‘Sh, VIJQ)' Kumar' ————
_Dr. Ram Chandra \‘—__%W_»_*__;__;_
Sh.6. R. Mandape o

Sh .R.P, -P. Meena
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o
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL \®§7
GUWAHATI BENCH : GUWAHATI (g X
Q.A. NO. 115 of 2007 Q\ X
Sri Gautam Giri é
........................ Applicant "[s
-Vs -
Union of India & Ors

........................ Respondent

IN THE MATTER OF
Written statement filed by the Respondents

- AND -

IN THE MATTER OF
Reply to the Rejoinder filed by the applicant

- AND -

IN THE MATTER OF
The Assistant Commissioner, K. V.
Sangathan, Guwahati Region, Guwahati.

The humble written sta{eménts on behalf of the Respondents are as follows: -

L. That the Respondent sites that by filing this rejoinder the endeavor of the

applicant to establish the rule-applicable to his case of promotion to the post of Vice-

Principal is not a new matter to be decided by this Hon'ble Tribunal at this stage for, .

the Applicant was promoted to the post of Vice Principal Grade-II with effect from 25-
06-2004 incompliance with Hon'ble CAT's order passed in O.A. No. 142 of 2004.

2. The Respondent states that the statement made in Para-3 of the Rejoinder
regarding applicability of the Rule is misconception of the Applicant argi the
statements made in subsequent Para-4, 5 & 6 of the Rejoinder, all are divided and

Respondent stand by the written statement already filed.

from 05-07-2001 and the Applicant’s case of promotion became due on 2003. For
shortage of mark in Master degree his case was not forwarded to the D.P.C. for
consideration.fn 2004-05; his case was considered by D.P.C. but recommended unfit.
However, this Hon'ble Tribunal white dealing with the matter of promotion of the

applicant, in O.A. No. 142 of 2004, have came to a finding that he is entitled to get

. 3. The Respondent further states that the amended rule came in force with effect

, " promotion on the date the other candidate are promoted (notionally) and as such the

 case of the Applicant was considered on the basis of Hon'ble CAT, Guwahati Bench

’order‘s dated 01-08-2006, Shri Gautam Giri was offered promotion to the post of Vice



r
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Principal. In the offer of promotion it was mentioned that he will be treated to have

been promoted notionally to the post of Vece Principal from 25-06-2004, the date on

which his immediate junior Shri M. M. Mathur joined as Vice Principal on promotion.

4. The name of Shri Gautam Giri, (e-retized Vice Principalf has been placed at S.
No. 84-A in the Seniority list of Vice principal showing position us on 01-04-2006.

Shri Gautam Giri retired from the services of the Sangathan on superannuation

w.e.1. 31-10-2006.

S. As regards the promotion to the post of Principal it is submitted that as ber
Recruitment Rules 33.1 /3% post of Principal are filed by promotion on the principle of
fnerit with due regard to seniority from amongst Vice Principals who have rendered a
minimum of five years in Kendriya Vidalayas of which at least one year should be in
the grade of Vice Principal. The applicant had worked as Vice Principal for less than

one year. The Applicant was not eligible to be considered for promotion as Principal.

6.  There appears to be no discrimination in the matter of promotion of the
applicant en the basis of claiming notional promotion again to the post of Principal is

devoid of any merit.

VERIFICATION

Contd... Verification



VERIFICATION

I Shri Uday Narayan Khawarey, Son of Shri Jagat Narayan Kh&wara\y, aged
i:about 4@years, presently working as Assistant Comm issioner in the Regional Office
of Kendriya Vidyalaya Sangathan, Jawaharnagar, Khanapara, being authorized by the

‘.5 Respondent do hereby verified that the statement made in paragraphs  —

L, 2.8 & are true to my knowledge and those made in

!:' paragraphs 4 are based on records.
. . - . - 3ol doy June i
And I sign this verification on this the day‘i;f ____/_?3___‘, 200 at Guwahati

> K}\Q\AS’

| | by ooy "
: DEPONENT

- Place .

|

:Date 230, £.08



